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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDE RABAD 

ORIGISkL APPLICATION N0.1128 of 1993 

DATE OP INERIM ORDER: 20.9.1993. 

BETWEEN: 

Mr. N.Janardha4akeddy 

AND 

The Unjon Pt!iblid Service Commission, 
representedpby. i:ts Secretary, 
New Delhi...11, 

The Offjcer..in_Char*e, 
National tnormatics Centre, 
Hyderabad-29. 

The Union of inia, represented by 
its Secretary, 
Ministry ofPerSonnel, Public 
Grievances & Pension, 
New Delhi. 

Applicant 

Respondents 

HEARD: 

	

COUNSEL FOR THE APkICANTX: 	Mr. P.Briz Mohan Singh, Advocate 

COUNSEL FOR TISRESPONDENTS: Mr. N.R.Devaraj, Sr. CGSC 

II 

CORMI: 

HON'BLE SHRIJkJSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN.) 

INTERIM ORDERS 

(As per Honbie Sh'i Justice V.Neeladri Rao, Vice Chairman) 

NoHe Before Admission. he app1icantc1aims 

that he sent his application for the post of Assistant 

Provident Funq Commission/along with all the requisite 

. certificates s1thin the time stipulate4 in pursuance of 
Advt.No45, 

the notificatIon o.F.1/86792_R.VI.pub1ished in the 

Employment News dated 25-30st July, 1992. The applicant 
I 	 -ly 

claims that he is Physical4i.ndicapped person and hence he 

/ 

t. 

I 



(si) 

.. 2 .. 
is exempted fr6m payment of necessary fee and accordingly 

the fee was nolt paid. He also sent representations dated 

16.3,1993, 30(8.1993  and 6.9.1993 requesting the UPSC (1st 

respondent) tJ infbrm him about the date on which the exa-

_rnination is going to be conducted. It is alSo stated for 

the applicant khat ultimately the Hall Tickets were sent to 

the other appIicants for the examination that is being 

held from 14th to 24th September, 1993and the examinations 

are being held on each day for each batch. This OA is filed 

on 13.9.1993 Praying for a declaration that the n action 

of the respon1ents in not issuing the Hall Ticket to the 

applicant for the purpose of conducting the examination for 

recruitment tst to the post of Assistant Provident Fund 

Commissionen in the Employees Provident Fund Organisation, 

Ministry of Lbouri,  to be held between 14th and 24th Sept-

ember, 1993 Ut the National Informatics Centre, at Hyderabad, 

is illegal arbitrary and disimnatory and for issual of 

the consequential direction to the respondents to permit 

the applicantto appear for the examination for the said 

post. 

2. 	When the'matter had come up for consideration on 

13.9.1993, Mr1. N.R.Devaraj, learred Senior Standing Counsel 
No,1 

for the Respohden9%had taken time to have necessary instru- 

ctions. Then' the matter was adjourned to 17.9.1993,. when 

it was stated that no information -ia- received, it was again 
I 	 - 

adjounred to toda'. Mr. Devarej, learned Senior Standing 

Counsel for t he 1st respondent produced the receipt N0.991, 

dated 14.9.1993 of EMS Speed Post to establish that C,he 

addressSaij1 letter to the Secretary, UPSC, New Delhi 

enclosing a copy of this OA and (the material papers 

contd.... / 
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To 
The Secretary, U.P.S.C. Dholpur House, 
Shajahan Road, New tlhi-11. 
The Officer-in-charge, A.P.F.C.Examinations, 
National Informatics Centre, ABlock, 
Govt. Officers' Complex, Tank Bund Road, 
Hyderabad-29. 

The Secretary, Union of India, Ministry of Personnel, 
Public Grievances & Pension, North Block 
Parliament House, New Delhi. 
One copy to Mr. P,Briz fthan Singb, Advocate, CAT.Hyd. 

One copy to Mr.N.R.Devraj, Sr.G3SC.CAT.Hyd. 
One spare copy. 
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3. 	it is(to' be noted that the applicant claims that 

till now he ab not informed that his application was 

rejected. It isalso submitted that he enclosed Physically 

Handicapped ceti2ficate issued by the Orthopaedic Swrgeon, 

G'andhi Hosp'ita'l,'Secunderabád dlong with the application. 

Pare 7(vi') of/the Advertisement No.15 referred to supra 

discloses that a copy of the certificate issued by the 

Medical Of ficr about the Physically Handicapped has to 

be enclosed aong with the appli"ation. But therein4t 

is also noted tl!lat  the candidates claiming fee exemption 

under the sal/a Para 7 have to produce certificate in the 

prescribed pxfrfbrma which will be supplied to them on 

demand by th Commission. It is not clear whether such 

proforma cer4ificate should be produced along with the 

application brat the time of the interview and it is ths t 

matter for cnsideration in this OA. In view of the 

prima-fade case, we feel that it is just and proper to 

pass the following interim order:- 

The 1st respondent has to issue Hall Ticket to 

the appiicakt and arrange the examination seperetely for 
I . 	 . 	results 4 him. Till the examination of the applicant.: is ove% 

i\ 	 the interview#,,_,;R&=kki should not be published. If the 

applicant fs selected, he should not be given the order 

of appointrnerit until further orders in this OA.  Post the 

OA on 2.111.1993. 	 \ 

q. 

(P.T.THIRIWENGADAI4) 	 (V.NEEL,ADRI o) 

	

MEMBER (attN.) 	 VICE CHPJRMAN 

DATED: 20th September,1993. 
1 	 Open Court dicxtation. 	 . 

vsn 	
/ 
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TYPED BY 	 (Th'PARED BY - 

CHECKED BY 	 APPROVED 431 

ctLnRAL ADMINISTRATIVE TRI BIJNAL 
HYLERJEAD BENCH AT HYDERABAD 

THE HON'BLE MR.JUSTICE V.NEELADRI MO 
VICE CHAIRn1J 

1'1D 

THE HON'BLE MR.P.B.GORTJaJ :P4EMBER(A) 

AqD 

THE HON 'BIJE MR. T CHAN DRASEKEAR REDDY 
MEMBER(JUDL). 

AND 

THE HON'BLE MR.P.T.TIRWENGADPM.M(A) 

Dated: 	- C1 -1993. 

6BDEP/JiJD3MELIT: 

44 P&.LA/CA No. 

in 

O.A.No. 

(w.p. 	- ) 

AdTlitted and Interim directions 
issued 

a. 
iJisp sed of with directioij5 

Dimi sed. 

Dism ssed as withdrawn 

Esm ssed for default. 

Reje tea/Ordered 

No order as to costs. 
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